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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(Group-II)

NOTIFICATION
Jaipur, June 7, 2003

No. F. 2(12)Vidhi-2/2003.-In pursuance of clause (3) of
Article 348 of the Constitution of India. the Governor 1s pleased to
authorise the publication in the Rajasthan Gazette of the following
translation in the English language of the Kota Vishwavidhyalaya
Adhiniyam. 2003 (Adhiniyam Sankhyank 14 0f 2003):-

{Authorised English Translation)

THE UNIVERSITY OF KOTA ACT, 2003

(Act No. 14 of 2003)
[Received the assent of the Governor on the 30" day of May, 2003|

Ab
Act

to establish and incorporate a University at Kota in the State
of Rajasthan.
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Be it enacted by the Rajasthan State Legislature in the
Fifty-fourth Year of the Republic of India. as follows -

1. Short title, extent and commencement.- (1) This Act
may be called the University of Kota Act. 2003,

(2) It extends to the whole of the State of Rajasthan.
(3) It shall come mto torce at once.

2. Definitions. - In this Act . unless the subject or con®~xt
requires otherwise.-
(a) "Academic Council" means the Academic Council
of the University as constituted under section 21:

(b) "affiliated college" means an educational institution
admitted to the privileges of the University:

(c) "autonomous college” means an educational
institution declared as such under the provisions of
this Act:

(d) "Board" means the Board of Management of the
University constituted under section 19;

(e "constituent college” means a college maintained by
the University;

(N "Facuity" means a Faculty of the University;
(g) “prescribed" means prescribed by the Statutes :

(h) " Principal” means the Chief Executive Officer of a
college or any person duly appointed to act as such;

(1) "Statutes", "Ordinances” and "Regulations” means,
respectively, the  Statutes, Ordinances and
Regulations of the University made under this Act;

(1) "student of the University" means a person enrolled

~in the University for taking a course of study for a

degree. diploma or other academic distinction duly
instituted:

(k) "teacher" means a person appointed or recognized
by the University for the purpose of imparting
instruction or conducting and guiding research and
includes a person who may be declared by the
Statutes to be a teacher:

B,
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H "Uiniversity™ mieans the University of Kota:

()’ “Usiversity Department” means 2 Department
maintained by the University,

A, Incorporation of the Universifty .- (1) The Chancellor.
the first Vice-Chancellor. the first members of the Board of
\Aanagﬂmt:nt and the Academic Council of the University and all
persons who iay hereafier become such officers or members 50
long as they conbmue w0 hold such officc or membership shall
constitute ‘a body corporate by the name of "The Umversity of
Kota "and shall have perpetual suceession and a conmon seal and
may by that name sue and be sued,

{2) . The University shall be eompetent to acquire and hold
pmpﬁ:ﬂy bath nievable and imumovable. to lease, sell or otherwise
traﬂstnr dispese of any movable o mmovable property. which
may ‘vest inor be acquired by it for the purposes of the University,
and. 1o cnmmu and do.al other th}nga necessary for the purposes
of this Act:

Provided that no such lease. sale or transfor of such
property shall be made without the prior approval of the State
Government.

(3) The Headquarters of the University shall be at Kota
which shall be the headquarters of the Vice- Chancellor,

4, Jurisdiction .- (1) Notwithstanding anything contamncd
in any law for the tsne being in force but subject to the provisions
of the University of Rajasthan Act. 1946, the Rajasthan
Agriculture University Bikaner Act. 1987 (Act No. 39 of 1987 },
the Rajasthan Sanskrit University Act, 1998 (Act No. 10 of 1998).
the Maharana Pratap Untversity of Agricultuse and Technology
Udaipur Act. 2000(Act No. & of 2000} and the Rajasthan Ayurved
Um?ﬁrzity Act. ={}f}’?mc1 Np. 15 of 2002) the y..msdu,uun of the
Unwemnv shall cxiﬁ-nd to all the constituent, affiliated or
adtofioiieus colloges. institutes. institutions *and departments
w:thm ‘the Kota Division of the State of Raﬁsﬂmn as notified by
thc Sm‘ﬁ: Governmest uader the prﬂtlmmn% of the Rajasthan }.and
l{euenue Act, 1956(Act No.15 of 1956) and also to such other
constituient, aifiliated ~ or autonomous colleges,  institutes,
m,sttlutlﬂl‘lb and departments within the State of Rajasthan as may
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be specified by notification in the Official Gazette by the State
(rovernment .

(2) The State Government may. by order in writing -

(2) require any institute. institution or college within
the territorial limits of the University to termmnate.
with effect from such date as may be specified in
the order. its association with. or its admission 10
the privileges of any other University incorporated
by law to such extent as may be considered
necessary and proper. or

(b)  exclude, 1o such extent as may be considered
necessary and proper, from association with, or
from admission to the privileges of the University
constituted by this Act any institute. mstitution or
college specified in the order which. in the opinion
of the State Government. is required to be self
governing or to be associated with or admitted to
the privileges of, any other University or body.

(3) The State Government may . in consultation with the
University, by notification published in the Official Gazette,
enumerate any Government college situated in the jurisdiction of
the University to be a constituent College of the University . The
land . buildings, laboratories , equipments , books and any other
properties of such college shall then vest in the University and the
officers . teachers and employees of such college, atter being found
suitable through screening and on fulfilling such terms and
conditions as may be laid down in the notification. shall be
deemed to be the officers. teachers or. as the case may be.
employees of the University .

5. Objects of the University.-The University shall be
deemed to have been established and incorporated for the purpose,
among others. of-

(1) making provision for imparting cducation in
different branches of learning ; and

(iiy  furthering the prosecution of research in all branches
of learning.

34
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6. lfmverqm Admission.-I'he University shall, subject to
the provisions of this Act and the Statutes. Ordinances and
Regulations be open to all persons bul nothing in this section shall
be deemed to require the University to admit to any course of study
students larger in number than, or with academic o7 other
qualifications lower than. those prescribed.

7. Powers of the Umvemty -The University shall have the
following powers, namely:-

(a)  to provide for instruction in various branches of
learning as the University may deem fit;

(h) to make provision for (1) research. and (2)
advancement of knowledge and dissemination of
the tindings of research and knowledge:

(c) to nstitute and confer degrees, diplomas and other
academic distinctions :

(d)  to confer honorary degrees or other distinctions ;

{e) to admut colleges. institutions and nstitutes not
maintained by the University, to the privileges of
the University, and to withdraw all or any of these
privileges:

(H) to confer autonomous status on a college, institution
or department, as the case may be, subject to such
conditions as may be laid down in this Act or as
may be prescribed by the Statutes and to withdraw
the autonomy;

(2)  to co-operate with other University and authorities
in such manner and for such purpose as the
University may determine;

(h) to institute teaching, research and .other posts
required by the University and to make
appointment thereto;

(1) to create admunistrative, ministerial and other
necessary posts and make appointments thereto;

35
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() * to nstitute and award fellowships (muludmg
travelling fellowships). scholarships and prizes :

(k) 1o institate and mainain residential accommedation
for the students of the Umversity:

(1) to demand and receive such tees and other charges
as may he prescribed;

(m) to supervise and control the residential
accommodation for siudents and to regulate the
discipline of the students of the University and to
make arrangements for promoting their health and
welfare; and

(n)  to do all such acts and things. whether incidental to
the powers aforesaid or not, as  may be requisite in
order to further the objects of the University.

8., Visitatien.- (1) The State Government may cause an
inspection 1o be made by such person or persons, as it may. direct,
of the University, its buildings, laboratories and equipments, and of
any institution maintained by the University and to cause an
enquiry to be made in like manner in respect of any other maticr
connecied with the administration and finances of the University.

(2) The State Government shall, in every case, give to the
University notice of its intention 16 inspect or make an enquiry and
the University shall be entitled to appoint a representative who
shall have the right to be present and be heard at such inspeétion or
enquiry,

(3} The State Government may address the Board with
reference (o the result of such inspection and enquiry and tender
such advice as the State Government may offer regarding the
action to be taken by the University.

(4) The Board shall communicate to the State Government
such action as it proposes te take or has taken as a result t)f such
inspection or enquiry.

(5} If the Board does not, within a rcasonable time, take
action to the satisfaction of the State Government | it may, after

36



I 4 (B)  VIGTRA IOT-UF, G 7, 2003 4137
considering any explanation furnished or representation made by
the Board, issue with approval of the Chancellor such directions ag
it may deem fit and the Board shall be bound to comply with such
directions,

(6) The report of the inspiection and of the directions issuet!
by the State Government as a result of such inspection shall be {aid
on the table of the house of the State Legislature.

9. Officers and Authorities of the Univerity..The
following shall be the officers and authoriw. 2 the University,
namely:-

{a)  Officers of the University : -

(1) the f."hanctiinr,'

(11 ] the Vice-Chancellor.

(mi}  the Registrar.

(iv)  the Comptroller .

(v) the Fstate {-'}m'cc_r. : _

(vi)  the Dean of Student Wei‘fart;, "

(vii)  the Deans of Faculties. and

(vili) such other persoms in the service of the

University as may be declared by the

N Statutes to be officers of the University.
(b)  Authoritics of the University :-

(1) The Board of Managén ent,

(11} the Academic Council.

(iii)  the Faculties .

(iv) the Board of Studies . and

(v) such other authorities as may be declared by
the Statutes to be the authorities of the
University:.
_ i0. Chancellor.- (1) The Governor of the Swute of
Rajasthan shall be the Chancellor of the University. [le shall, by
virtue of his office. be the head of the University and shall , when
present. preside at the convocations thereof,



4] (38) - . XY IW-9F, §[F 7. 2003 "I 4 (&)
(2) The Chancellor shall have such other powers as may be
conferred an-him by this Act or the Statutes made thercunder,

11. Yice-Chancellor = (1) The Vice-Chancellor shalf be a
whole time:paid officer of the University and shall be appointed by
the Chancellor on the advice ' of the State Government upon
recommendation of 4 Selection Committee consisting of -

(1)~ one person norrinated by the Board not connected
-« 'with the Umiversity er any college thereof:

(ii§ ‘one person nominated by the Chairman. University
Grants Commission:

(m) - ene educationist nominated by the Chancetlor:
( iv}' - two persons mwmmattd by the State Government;

and the. Chancellor shall appoint one of these persons to be the
Chairman of the Commuttee.

(23 The - term of the office of the Vice-Chancellor shall be
three years from the date on which he enters upon his office or
until he attains the age of sun-twu years. which ever is earlier:

Pruwded that the sam:: person shall be e¢ligible for
raappumlmtm for a second term,

“{3). The Vice-Chancellor shall recenve such pay and
allowdnces as ‘may be determined by the State Government. [n
addition, he shall be entitled to free furnished residence maintained
by the University and such other perquisites as may be prescribed.

(4): When a permanent vacancy in the office of the Vice-
Chancellor occurs by reason of his death. resignation, removal or
the expiry of his term of office. it shall be filled by the Chancellor
in accordance with sub-section (1) and for so long as it is not so
filled. stop-gap arrangement shall be made by him under and in
accordance with sub-section(5).

(3) When a temporary vacancy in the office of the Vice-
(Chancellor-oceurs by reason of leave, suspension or otherwise or
when a stop-gap arrangement is necessary under sub-section (4),
the Registrar shall forthwith report the matter to the Chancellor,
who shall make, on the advice of the State Government.
arrangement for the carrying on of the functions of the office of the
Vice-Chancelior.
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(6) , Notwithstanding am’thmg contained in subssection (1)
to sub-section (5). the first Vice-Chancelior of the Univergity shall
be appointed by the Chancellor on the advice of the State
Government for a period nol exceeding three years on such terms
and conditions as the State Government may determine.

(7) The Vice-Chancellor may at any time relinguish office
by submiiting. not less than sixty days in advance of the date on
which he wishes to be relieved. his resignation to the Chancellor.

(8) Such resignation shall take effect from the date
determined by the Chancellor and conveyed to  the Vice-
Chancellor. 2

12. Powers and duties of the Vice-Chancellor.- (1) The
Vice-Chancellor shall be the principal crecutive and . academic
officer of the University and shall. in the absence of the
Chancellor. preside at the cnnvocatiuns-oi the lhuvcmn. .

(2) The Vice-Chancellor ahaﬂ be ex- uihcm (haimmn of
the Board and Academic Council. -

(3) The Viee-Chancellor shall be responsible for presenting
to the Board for ity deliberations and consideration matters of
concern to the University. He shall have power to convene the
meetings of the Board and the Academic Council.

(4) The Vice-Chanceilor shall exercise general control over
the affairs of the University and shall be responsible for the due
maintenance of discipline in the bnncrsﬂy

(S} The Vice-Chancellor shall ensure the faithful
observance of the provisions of this Act and the Statutes and the
Ordinances and shall possess all such powers as may be necessary
tor the purpose,

(6) In an emergency. which m the opinion of the Vice-
Chancellor requires immediate action to be taken he shall take such
action as he deems necessary and shall at the earliest opportunity

report the action taken (o the officer. authority or other body who |

or which in the ordinary course would have dealt with the matter.

d
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(7) \Hit:n, any action taken by the Vrcﬁ-('hdncellor under
sub-section (6} affects any person in the service of the University
to his disadvantage: such person may prefer an appeal to the Board
within thirty days of the date on which the action is communicated
te him. g

(8 Subject as. aforesaid. the Vice-Chancellor shall give
clicet to. the orders of the, Board tegarding the. appointment,
suspension and dismissal of officers, teachers and other employees
of the University. .

(9) The Vicg-Chancellor shall be respmmb!e for close
coordipatien and mfégratmn of {eachmg résedrch and other work
dl’]d sha‘ll exﬂrmm SULE:h Q‘thqr puwers a8 may b prﬁscrib&d

13 Regisil‘ﬂrn {1} T?ﬁr.. Re;_.,ls.tr&r bh&H he the Chief
Admumtraiwe Otticer of the Uiniversity. He shall wortk directly
under the superin{endence. direction and control of the Vice-
Chancellor . .

(2) Notwithstanding anything contained in this Act or any
other law for the time being in force the Registrar shall be
appointed by the State Government on deputation from amongst
the officers in the services of the State of Rajasthan .

{3) The Registrar shall be responsible tor the custody of the
records and the common seal of the University. He shall be ex-
oflicio sceretary of the  Board of Management and Academic
Council. He shall place before it alt such information as may be
necessary for the ransaction of its business. He shall receive
applications for cntrance to the liniversity and shall keep a
permanent record of all syllabi. curricula and such other
informations as may be deemed necessary.

{4) The Registrar shall perform such other duties as may
be prescribed or reguired of him from time to time by thc Vice-
(Chancellor.

14. (‘umptm“iler- {1} The Comptrolier shal;! be the
principal finance. accounts Emd audit l}ﬂ:l&:-t':l' of the Urmzfﬂmt} He
shall work directly under: the caﬁ;rai of the ‘s’me-(fhancf:ﬂer

fl)‘Nﬂmnhstandmg aﬂytlrimg t.ou!,amﬂd in '?h‘ls As;t pr g,n}
other law- for the time being. in-forge. the Cnnmtmtlef shall ‘be
appointed by the Siate (“mvemmemm on deputation: frum amongst
the officers of the Rajusthan AL.L{:: unta Service:

40
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(3) The Comptroller shall -

{1)

(11)

(i}

(Vi)

advise in regard to the financial policy of the
University and be responsible for the preparaticon ol
its budget and for the presentation thercot o the
Board through the Vice-Chancellor;

manage the propertics, movable and mmmovable,
and investments of the University;

keep all moneys belonging to the University in a
scheduled bank or in the Rajasthan State Co-
operative Bank Ltd., or Central Co-operative Bank
except the amounts needed as imprest cash (io be
preseribed by the Vice-Chancellor) i transacting
business of the University;

ensure that no expenditure not authorzed in the
budget is incurred by the University otherwise than
by way of investment,

disallow any expenditure which may contruvene the
terms of anv statwte or for which provision 13
required to be made by a statute but has not been
made: and

gnsure  the comp!mmv of the provisions ol

-section 34.

15; Kstate Officer and Dean of Student Welfare.- (1) The
Board may appoint any one or more of the following officers,

namely:-

(1) the Estate Officer, and
(i} the Dean of Students Welfare,

(2) The Estatc Ofiicer shall be incharge of all the buildings,
lawns, gardens and other immovable property of the University.

duties:-
: (a)
(b)

(3) The Dean of Student Welfare shall have the following

to make arrangements of the housing of students,

to direct a programme of students counselling.

4]
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) to amange for employment of students in
accordance with plans approved by the Vice-
Chancellor.

) to supervise the extra-curricular activities of the
students,

(¢)  to assist in the placements of the graduates of the
University, and

(1) to organize and maintain contact with the alumni of
the University.

16. Deans of faculties and their functions.- (1) There
shall be a Dean of each Faculty,

(2) The Deans of Faculties shall be appointed by the Vice-
Chancellor in a manner as may be prescribed.

(3) The Deans shall perform such functions as may be
preseribed by the Statutes .

17. Other officers and employees.- The mode of
appointment and the functions of other officers mentioned In
clause (a) of section 9 and of the employees of the University shall
be as provided in this Act or as prescribed by Statutes . Ordinances
and Regulations.

18. Remuneration of officers and employees.- No ofhicer
or employee of the University shall be offered nor shall he accept
any repmncration for any work in the University save as may be
provided for in the Statutes. |

19. Constitution and composition of the Board of
Management.- (1} The Board of Management shall be the highest
exccutive body of the, University and shall consist of the following
members, namely:- |

(I)  The Vice-Chancellor of the University- Charrman.
(Il Ex-officio Members :-

(1) the Secretary to the Government of
Rajasthan, Finance Department;

(iiy the Secretary to the Government of
Rajasthan. Higher Education Department:
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(m) the Director of College Education.
" Rajasthan; and
(1v)  the Registrar of the University, Member-
Secreiary.

Explanation.- Ex-officio members mentioned at (1} to () shall
include their respective nominees who shall not be
below the rank of Deputy  Secretary to the
Government of Rajasthan.

(IlH) Nominated Members :-

(1) two  persons nominated by the Vige-
(hancellor from amongst the Deans for one
year: |

(1) two University Professors nominated by the
Vice-Chancellor for one year:;

() two cminent educationists to be nominated
by the Chancellor for three vears;

(ivi two Principals of affiliated colleges. one
from the Government colleges and another
from Private Colleges, to be nominated by
the State Government for one year;

(v) two members of State Legislature to be
nominated by the State Government for
three years; and

(vi) two eminent educationists to be nomunated
by the State Government for three years.

(1V) Elected Members:-

Two teachers of the University or its constituent
colleges who have put in not Jess than seven years
_teaching experience n_any institution of higher
education in Rajasthan on st January immediately
preceding the year in which elections are held, other
than University Professors, Deans, Directors of the
Colleges of the University to be elected by the
teachers of, the University and its constituent
colleges from amongst themselves for three vears.
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{2} One third members present at a meeting of the Board
shalt constiiute the quorum for meeting .

(3) The Chairman of the Board shall perform such
functions and cxercise such powers as are provided in this Act or
as may be prescribed.

_ (4) The members shall serve without any additional pay but
- shall be entitled to daily allowance and travelling expenses as may
be prescribed.

(5) The minutes of meeting of the Board shall be recorded
and maintained by the Member Secretary of the Board.

20. Duties and Functions of the Board.- The duties and
functions of the Board shall be as follows:-

(a) to approve and sanction the budget or the
University;

(b)  to acquire. to dispose of, to hold and to control the
property and funds of the University and wsue any
general or special direction on behalf of the
University;

(c) to accept the transfer of any movable or mmmaovable
property on behalf of the University;

(d)  to administer any funds placed at the disposal of the
University for the specific purposes;

(€) to invest money belonging to the University:

(f) to appoint the members of the academic,
administrative and other staff of the University ‘”._
such manner as may be prescribedy .. -

()  to direct the form and use of the common seal of the
University ;

(hy to appoint such committees, either standing or
temporary as it deems necessary for its proper
functioning:

(i) to borrow money for capital improvements and
" make suitable arrangements for its repayment;
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fo meet at such times and as often as it deemq
necessary, provaded however. that the reguldr
meeting of the Board shal! be held at least once m
every three months ;

to make Statutes. Ordinances and Regulations m the
manner prescribed i this  Aet  for smoaoth
functiomung of the University; and

to regulate and determine all matters concerning the
Universily in accordance with uas Aot and the
Statutes and to exercisc such powers and to
discharge such duties as may ve conferred or
imposed on it by this Act and the Statutes.

21, Aﬂﬂdemic council- (1) There shall be an Academic
Counc of the Umversﬂy, consisting of the following as members,

namely:-
(a)
(b}
(¢)

(d)
(e)
(0)

(2)
(h)

0

the Vice-Chancellor-ex officio Chairman;

Deans of Faculties:

one Professor from each faculty to be nominated by
the Vice-Chancellor:

one Principal/Director of a Constituent College to
be nomunated by the Vice-Chancellor;

Secretary to the State Government in the Higher
Education Department or his nominee not below the
rank of a Deputy Secretary; -+

Director of College Education, Raasthan;
Chairmen, Boards of Studies

two Principais of affiliated Colleges, one from
Government Collepes and another from Private
Colleges, to be nominated by the State Government;

two persons having special attainment in the field of .
studies not being employees of the Umversity, one
to be nominated by the Chancellor and the other by
the State Government;

one teacher other than the Professors, from a
Constituent (,ﬂﬂegefl.lﬂwemty Dcpartment having
a minimum ten years experience in teaching degree

45
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or post-praduate classes to be nominated by the
Vice-Chancellor;

(k)  one teacher other than the Principals, from an
| affitiated college having a minimum ten years
experience in teaching degree or post-graduate
classcs to be nominated by the State Government |
and

t ()  the Registrar of the University, Member Secretary.

{2) The term of oflice of nomnated members shall be twe

C— -"'—"'.m‘_

years, -

22. Functions of the academic council- (1) The
Academic Council shall be in-charge of the acadenuc affairs of the
University and shall. subject to the provisions of this Act and the
Statutes and Ordinances madc thereunder have control over, and be
responsible for the maintenance of standards of mstructions,
education and examinations and for the requirements for the award
of degrees and diplomas.

(2) The Academic Counci! shall exercise such other
powers and perform such other duties as may be conferred or

imposed upon it by the Statutes and shall advise the Vice-
Chancellor on all academic matiers.

23. Composition and function of faculties.- (1) There
shall be such faculties in the University as may be prescribed by
the Statutes.

(2) Each faculty shall consist of the following:- -
(a) Dean of the Faculty - Chairman:  «

(b)  University Professors of the subjects assigned to
the Faculty ;

(¢) Chairmen of the Boards of Studies in the faculty :

(d) One Post - graduate College Principal and one Post-
graduate Department Head in each subject of the
faculty from affiliated . colleges , nominated by the
State Government ;

(¢) Two external ¢xperts nominated by the Academic
Counctl, '
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(3) Faculty shall perform such functions as mﬂ) be
prescribed by the Statutes .

24. Board of studies.- (1) There shall be such number of !
Boards of Studies as may be determined by the Statute.

(2) A Board of Studies shall be constituted in the manner.
consist of such members. exercise such powers and perform c-m.:h

tunctions as may be prescribed. it

25, Teaching of the University.- (1} All teaching
recognized by the University shall be conducted in the University
departments or in colleges, institutes and institutions.

(2) The authorities responsible for organizing such teaching
shall be such as may be prescribed.

{3} The courses of study and curricula shall be such as may
be preseribed by Ordinances and, subject thercto. by the
Regulations.

26. Conferment of autonomous status.- (1) An affiliated
college or a recognized institution or a Umversity Department may
be conferred the autonomous status by the University in the matter
of admission of students. prescribing the courses of studies.
inparting instructions and traiming, holding of examinations and
the powers to make necessary rules for the purpose.

(2) The Board shall for the purposc of satisfying itself
about the standards of education in such a college, institution or
department may direct an enquiry to be made in the prescribed
manner by a standing committee consisting of such persons as are
deemed fit. -

(3) On receipt of the report of the said committee and the
recomm:indaiions of the Academic Council thereon. the Board on
being satisfied. shall refer the matter to the University Grants
Commission and the State Government to obtain their concurrence,

(4) On receipt ol such concurrence. the Umversity shall
confer the autonomous status on the College. the institution or the
department. as the case may be.

(5) The status of autonomy may be granted initially for a
period of five years subject 1o review by an expert commuttee to be

constituted for this purpose. The committee shall comprise the
tollowing, namely:-
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(a)  one nominee of the University;

{b)  one neminee of the State Government:
(¢) one nominee of the University Grants Commission;

(d) one Principal of an autonomous college (o be
nominated by the Vige-Chancellor; and

(¢} an officer of the University to be nominated by the
Vice-Chancellor.

(6) The Committee shall submit its report to the Board for
further action,

(7Y The University shall continue to exercise general
supervision over such college, institution or department and to
confer degree on the students of such college, institution or
department.

(8) The autonomous college, nstitution or department
shall appoint such committees as may be prescribed for the proper
management relating to academic. financial and admunistrative

affairs.

(9) Every autonomous coliege, institution or department
shali furnish such reports, returns and other information as the
Board may require from time to time.,

{10) The Board shall cause every autonomous college,
institution or department to be mspected from time to time.

27. Withdrawal of autonomous status.- (I) The
conferment of autonomous status may be withdrawn by - the
University if the college, institution or department has failed to
observe any of the conditions of its conferment or the efficiency
thercof has so deteriorated that in the interest of education it is
necessary to do so .

(2) Before an order under sub-section (1) is made, the
Board shall. by one month's notice in writing, call upon the
college. institution or department to show cause why such an order
should not be made.

(3) On receipt of the explanation, if any, made by the
¢ollege. institution or department in reply to the notice, the Beard
shall, after consulting the Academic Council and the University
Grants Commuission report the matter to the State Government.
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(1) The State Goveinment shall, after such frolor

enguiry, i any, as nue beodegmad Bt scoosd sfg oprman iy ihe

matter and convey ifs deciion W e Ulmivenisy and e University
shall thereupon make such order as il devirs Bl

(5) Whae w the coe of o antonomous college.
institution or department. the autonomous wtatus conferred under
section 27 is withdrawn by an order made under sub-gsection (4)
such college, mstitution er depariment. as the case may be, shall
cease to have an autonomous status from the date gpecified in the
order,

28. Supplomecniary provistors iy to membership.-
(1) All casual vicancios anwong the membors {eihor than ex-gffiow
members) of any authority or body of the University shall be filled
as soon as possibke by oappomtment, nomtpation or  election
according as the member whose plase became vacant was
appointed. noeminated or elected and ihe person appomted.
nominated or clecied o 2 casnal vacancy shali be a member of
such authorits or hody for fht I’L%}.duqr‘r pertod of the term {crh
which the person whew place he fills would have continued bulg
for the vacancy .

(2) A person who holds anv offwe i the University by
virtue of his holding any sthe oflice of the University or otherwise
shall hold such oilice o fone as he bolds the other office and there
after till his succeseor i Jduly nominated, appointzd or elected.

(3) The Boeard may remove any person net being an oflicer
of the Universily irem membership of anv authority or body or any
employee ol the Uimivorsty on the groumds thal suuh person or
employee has boen convieted of an offence involving moral
turpitude or for fukuy part in subversve activitics or for mdulging
m any act or auts unvecondng the prestige of the University ¢

Provided thal ne such PEUSOTT O L‘mpjlf et shall be removed
under this sub-scction wtess he has beon afforded g reasonable
opportunity of shawamy e why he shioukd not be 50 rr..mm’t:d
and such cause b born eomsiderad by the Booed

Provided  frther  that privs approval  of  the  State
Government will be necessary lor taking euch actlion against a
member of any authority or body of the University, nominated by
the State Governnient,
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(4) 1f any question arises regarding any person who has
been appointed, nominated or elected. as or is entitled to be, a
member 'of any authority of the University subordinate to the
Board or regarding any decision of the Board under this Act and
the Statutes. the matter shall be referred to the Chancellor for his
decision. and the decision of the Chancellor shall be final.

29. Proceedings of University authorities and bodics not
to be invalidated by reason of any vacancy.- No act or
proceeding of any authority or body of the University shall be
invalidaied by reason of the existence of a vacancy among its
‘meémbers or by reason of some person having taken part in the
proceedmgs who is.subsequently found not to have been entitled to
do so.

30. Age of retirement.-Subject to any provision in the
Statutes to the contrary or any directions or policy of the State
Government 1n this regard all the employees of the University shall
ordinarily retire from service upon attaining the age of sixty years.

31 . Pension or provident furd.- (1) For the benefit of its
officers. tecachers, clerical staff and other employees, the
University shall constitute. in such manner and subject to such
conditions as may be prescribed, such pension, gratuity, insurance
and provident fund as.it may deem fit.

t2) Provision shall be made in Statutes to ensure that staff
members transferred from employment in the service of the State
chall have their accrued service benefits protected upon such
transfer.

32. Teachers and Officers of the University.- (1) The
appointment of teachers and officers of the University shall be
mad¢ mn accordance with provisions of the Rajasthan Universities'
Teachers and Officers (Selection for Appointment) Act, 1974 {Act
No. 18 of 1974). )

(2) Except in cases provided for by the Statutes, teachers
and officers of the University shall be appointed under a written
contract, The contract shall be lodged with the Vice-Chancellor
and a copy thercof shall be turnished to the teacher or officer
concerned. The contract shall not be inconsistent with the
provisions of this Act and the Statutes for the time being in force
in relation to the conditions of service.
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33, University fund.- (1) University shall establish.
maintain and administer a fund to be called the University Fund.

(2) The tollowing moneys shall form part of, and be pawd
into, the University fund, namely:-

(a)
(b)

(c)

(d)

-

any contribution or grant by the State Government:

income arising to the University from all sources
tincluding income from fees and charges;

trusts, bequests, donations, endowments and other
grants, if any;

such other moneys as may be prescribed by the
Statutes.

(3} The matters to which the fund may be applied and

appropriated shall be those prescribed by this Act or the Statutes.

(4) All expenses incurred under and in pursuance of any
provision contained in this Act shall be met out of the University

fund.

(5) The University shall have power to borrow. on the
security of the University properties and with the concurrence of
the State Government, money for the purposes of the University.

34. Control of the State Government.-Where the State
Government funds are involved the University shall abide by the
terms and conditions attached to the sanction of such funds which
may inter alia include prior permission of the State Government in
respect of the following, namely:-

(a)

(b)

(c)

creation of the new posts of teachers, officers or
other employees;

revision of the pay. allowances, post-retirement
benefits and other benefits to its teachers. officers

and other employees;

grant of any additional / special pay, allowance or -
other extra remuneration of any description
whatsoever, including ex-gratia payment or other
benefits having financial implications. to any of its
teachers, officers or other employees;
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(dy  diversien of any earmarked funds other than the
purpose for which it was received:

() tranefes by sale. fease . movigage or otherwise of
o Lhle properiys
L]

(D mcur axpenditure on any development work from
the {unds cocuived Foar the State Government for
any ouiposes olber than for wiwh the tunds arce
receividd;

(g} take wn decision reparding  uffitiated  colleges
resulting In increased fimanciad liability, direet or
indircet. tor the State Gavenunciit.

Explanation.- The above conditions shall also apply in respect of
the posts created from any other fund, which may
in long term likely to cause linancial implications
to the State Government,

35. Assumpiion of fimancizi comirol by the State
Government as emurgeney measure.~ ! the State Government is
catisfied that owing to maladministration or financial
mismanagement in the University a situation has arisen whereby
financial stability of the University has become insccure, it may,
by a notification, declare that the finances of the University shall
be subject to the controi of the State Government and shall issue
such other dircctions as it may deem fit for the purpose and the
same shall be binding on the University.

36, Statuies -Subject to the provisions of this Act, the
Statutes may provide for any matter aad shall, in particular,
provide for the following:-

(a)  the constitution, powers and duties of the authorities
of the Umiveraiy;

(b} the appointment, nomunation or election and
continuaace in office of the members of the
authorities of the University and all other matters
relating to these authoritics for which it may be
nevessary or desirable to provide;
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(c)

(d)
{e)

(f)
(g)

(h)

(i)
Wy
(k)

(h
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the designation. manner ol appointment, powers.
duties and service conditions of the officers of the
University

the classification and manner of appointment of

teachers  and  their service conditions and
qualifications:

the constitution of pension. gratuity, insurance amd
provident funds for the benefit of officers. teachers
and other employees of the Unive, o2t

the conterment of henorary degrees;

the establishment, amalgamation, sub-division and
abolition of departments:

the establishment and abohtion of hostels
maintained by the [ niversity;

the moneys to form part of and to be paid into the
University fund and the matters to which the fund
may be apphed and appropniated:

the number and emoluments of teachers of the
University and the preparation and maintenancc of a
record of theiwr services and activities:

the remuneration and allowances, including
T L a "

travélling and daily allowances 1o be paid to persons

employed in the business of the University; and

all other matters which by this Act are required to
be or may be provided for or priscribed otherwise
than by the Regulations.

~ 37. Statutes how made.- (1) The Statutes may be made,
amended or repealed by the Board of Management in the manncr
heremaficr provided.

| (2) The Board of Management may take into consideration ;
the draft of a Statute either at its own motion or on a proposal by
any authority of the University.

(3) The Board of Management, if it thinks necessary, may
also obtan the opinion of any officer. authority or body of the
University in regard to any draft Statute, which is before it for

consideration.
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(4) Every Statute passed by the Board of Management sha‘ll
be submitted 10 the Chancellor who may give or withhold his
assent thereto or send it back to the Board of Management for

reconsideration.

(5) No Statute passed by- the Board of Management shall be
valid or shall come into force until assented to by the Chancellor,

(6) Notwithstanding anything contained in the foregoing
subssections, the Chancellor, either suo motu or on the advice of
the State Government. may. direct the University to make
provisions in the Statutes in respect of any matter specified by him
and if the Board of Management fails to implement such a
direction within sixty days of 1ts receipt, the Chancellor may. after
constdering the reasons. if any, communicated by the Board of
Management for its inability to comply with such direction, make
- or amend the Statutes suitably.

38. Ordinances.-Subject to the provisions of this Act and
the Statutes , the Ordinances may provide for all or any of the
following matters . namely -

(a) the courses of study, admission or enrolment of
students, fee, qualifications or conditions requisite
for any degree, diploma, certificate or fellowship;

(b) the conduct of examinations including the
appointments of examiners and their terms and
conditions;

(¢)  the conditions for residing in any hostel or other
place of residence run or maintained by the
University, the levying of charges therefor and other
related matters;

{d) the recognition and supervision of hostels not run or
maintained by the University;

(e)  any other matter required by this Act or the Statutes
to be dealt by or under the Ordinances of the
University. *
39. Ordinshces how made.- (1) The Board of
Management mdy make, amend or: repeal Ordinances i the
‘manner hereinafter provided.
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(2) No Ordinances concerning the academic matters ghall
be made by the Board of Management unless a draft thereof has

been proposed by the Academic Council.

(3) The Board of Management shall not have the power o
amend any drafi proposed by the Academic Council under sub-
section (2), but may reject or return it to the Academic Coungil for
reconsideration, in part or in whole, together with any amendments
which the Board of Management may suggest.

{4) All Ordinances made by the Board of Management
shall have effect from such date as it may direct, but every
Ordinance so made shall be submitted to the Chancellor within two
weeks. The Chancellor shall have the power to direct the Board of
Management, within four weeks of the receipt of the Ordmance to
‘suspend its operation, and he shall, as soon as possible, inform the
Board of Management of his objection to it. He may. afier
receiving the comments of the Board of Management, either
withdraw the order suspending the Ordinance or disallow the
Ordinance, and his decision shall be final.

40. Regulations.- (1) Every authority of the University
may make Regulations consistent with this Act and the Statutes
and Ordmances -

(a)  laying down the procedure to be observed at their
meetings and the number of members required to
form a quorum;

(b)  providing for all matters which by this Act and the
Statutes or Ordinances are to be provided for by that
authority by the Regulations; and

(@) pro-:fiding for any other matter solely concerning
such authority and not provided for by this Act and
the Statutes or Ordinances .

(2) Every authority of the University shall make
Regulations providing for the giving of notice 1o the members of
such authority of the dates of meetings and of the business 10 be -
transacted thereat and for the keeping of a record of the proceeding
of meetings.

{3) The Board may direct the amendment, in such manner
as it may specify, of any Regulations made under this section or
the annulment thereof by any authority of the University.
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41. Residence of students.- The students shall reside in

accommeodation provided by the University or approved by the

Vice-Chancellor subject to the conditions prescribed.

42 . Delegation of powers.- The Board may by Statutes
delegate to any officer or authority any of the powers conferred
-upon it by this Act , to be exercised subject to such restrictions and
conditions as may be prescribed.

43. Annual report.- The annual report of the University
shall be prepared under the direction of the Vice-Chancellor and
circulated among the members of the Board one month before the
annual meeting of the Board at which it is to be considered. The
annual report. as approved by the Board, shall be sent to the
Government for being laid on the table of the House of the State
Legislature. .

44. Accounts and andit.- (1) The annual accounts and
balancc sheet of the University shall be prepared by the
Comptroller under the direction of the Vice-Chancellor and all
moneys accrumg to or received by the University from whatever
source and all amounts disbursed or paid shall be entered in the
accounts,

(2) Such accounts shall be audited in the proscribed manner
by such audijtors as the State Government may direet and the cost
of such audit shall be a charge on the University fund.

(3) The accounts when audited shall be printed and copies
thereof. together with the audit report, shall be submitted by the
Vice-Chaneellor to the Board which shall torward them to the
State Government with such comments as may be deemed
necessary.

45, Temporary arrangements.- (1)} At any time afier the
passing of this Act and until such time as the authorities of the
University arc duly constituted any officer of the University may
he appointed by the Vice-Chancellor with the prior approval of the
{hancellor to carry on the duties of any such authority.

(2}  The Vice-Chancellor may make temporary

appointments. subject to the approval of the Board at its mext
meeting. following the making of such appointments.
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46. Reference to government officers to be construed in

case of change of designation as reference to corresponding
~ offices.- Where any provision of this Act or of the Statutes .

Ordinances or Regulations refer to an officer of the State
Government by designation. then. if that designation is altered or
that officc ceases to exist the reference shall be construed as a
reference to the altered designation, or as the case may be, to such
corresponding officer as the State Government may direct.

47. Transfer of properties and manpowen-
Notwithstanding anything contained in any law for the time being

. in force, the Chancellor may. n order to give effect to the
- provisions of this Act. on the advice of the State Government,

i

¥ make such orders as are deemed necessary . for the transfer of -

{a) any officer, teacher, employee or servant ,

(b)  any movable or immovable property situated in the
jurisdictional area of this University or any rights or
interest therein ,

(¢) any fund, gramt, contribution, donation, aid or
benefaction recetved, accrued or promised,

from the Maharshi Dayanand Sarswati University, Ajmer or any
other University to this University on such terms and conditions as
may be specified in the orders .

48. Transitory provisions.- (1) All Statutes, Ordinances
and Regulations made under the Maharshi Dayanand Saraswati
University Act, 1987 (Act No.38 of 1987} shall, in so far as they
ar¢ not inconsistent with the provisions of this Act, be deemed to
have been made under this Act and shall contmue to be in force
until they are superseded or modified by the Statutes, Ordinances
or Regulations made under this Act.

(2) All notices and orders, made or 1ssued by any authority
under Maharshi Dayanand Saraswati University Act, 1987 (Act
No. 38 of 1987) shall, in so far as they are not inconsistent with the
provisions of this Act, be deemed to have been made or issued by
' rresponding authority under this. Act - and shall continue to

orce until they are superseded or modified under this-Act.

49. Residuary- provisions.~ The Board shall have the
'y to deal with any matter pertaining-to the University and
-ifically dealt within this Act . The decision of the Board on
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alt such matters shall, subject to revision by the Chancellor, be -
final and shall not be hable to be chalicnged m any court or
tribunal.

5%, Remowval of difficulties.- (1) The State Government
may for the purpose of removing any difficulties, in the area and in
matters covered by this Act. by order published in the Official
Gazette-

(a) direct that this Act shall during such period as may be
specificd in the order take effect subject to such
adaptations whether by way of modification. addition or
oimission consistent with this Act. as it may deem fit to
be necessary or gxpedient, or

(b) give such dircctions as appear to it to be necessary for
the removal of such difficulties that may arise i giving
effect to the provisions of this Act,

(¢) make such other temporary provisions for the purpose
of removing any such difficulties as it may deem fit to
be necessary or expedient:

Provided that no such order shall be made afier twelve
months from the date of the commencement of this Act.

(2) All orders made under sub-section (1) shall be laid
before the House of the State Legislature for fourteen days which
may be comprised in one session or in two successive sessions and
if before the expiry of the session in which they are <o laid or of
the session immediately following, the House of the State
Legislature makes any modification in any of such orders or
resolves that any such order should not be made. such order shall
thereafler have effect only in such modified form or be of no
affect, ag the case may be, so however, that any such modification
or annulment shall be without prejudice to the validity of anytlung
previously done thereunder.

(3) If any question arises regarding the interpretation of any
provisions of this Act or any Statutes or Ordinances or
Regulations made under this Act, or as to whether any person lias
been duly appointed as or is entitled o be a member of any
authority or other body of the University, the matter may bc
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referred to the Chancellor and shall be so referred if the Vice-
Chancellor and any ten members of the Board so require, The
Chancellor shall afler taking such adwvice lrom the Slate
Government as he deems necessary, decide the question and his
decision shall be final,

1 RN i

Secretary to the Government,

o s s e

Government Central Press, Jaipur.
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, October 17, 2012

No. F. 2 (38) Vidhi/2/2012.—In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased
to authorize the publication in the Rajasthan Gazette of the
following translation in the English language of the Kota
Vishwavidhyalaya (Sanshodhan) Adhiniyam, 2012 (2012 Ka
Adhiniyam Sankhyank 25):—

(Authorised English Translation)
THE UNIVERSITY OF KOTA (AMENDMENT) ACT, 2012
(Act No. 25 of 2012)
[Received the assent of the Governor on the 14" day of
October, 2012]

An
Act

to amend the University of Kota Act, 2003.

Be it enacted by the Rajasthan State Legislature in the
Sixty-third Year of the Republic of India, as follows:-
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1. Short title and commencement.- (1) This Act may be
called the University of Kota (Amendment) Act, 2012.

(2) It shall be deemed to have come into force on and from
30™ April, 2012.

2. Amendment of section 11, Rajasthan Act No. 14 of
2003.- In sub-section (2) of section 11 of the University of Kota
Act, 2003 (Act No. 14 of 2003), for the existing expression “sixty-
two years”, the expression “seventy years” shall be substituted.

3. Repeal and savings.- (1) The University of Kota
(Amendment) Ordinance, 2012 (Ordinance No. 3 of 2012) is
hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.

TR T,

Principal Secretary to the Government.

3
Government Central Press, Jaipur.
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(6) e faRafacare g &1 it gAg @A & fiaw-
MR Fas g a1 § a1 I Foraufa H W@ A,
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farafaearery earT &1 IR HRAS FARNAYE G & o Fonteatd
farafacare qarT &d R Rl ol W a1 R .
3FHeA W TOR & & WA 0@ Her IR aR g/
gandlt Star ag 3fd gast 3R faeafaqare & fAder & qree
|

(7) Ife favafdegmerd, 39-4RT (6) & 3ITER S fhd
T fAger &1, 0 ad AT @A & ), o 38 AfAed
Felerafd GaRT foaa &1 S, drelel g1 A § o Homeatd
d TAdARTAR WH fAeer &1 fhaeadsr ae & fov fedr
afFd o1 e # Aged w1 AR o@T e FA Hr
afFa gl S 3T gt & T 3maeas &l

3. 2003 & [SEY FAARIA W14 A GRT 11 &
e Ao ARaA @ faggae Rt 11 F 'We W
frAtai@a gfaeafa frar SRem, 3rna:-

"11. Faufd.- (1) Feald faeafaeared &1 quihies
dafae R gem 3R Pfaf@a gceat @ Aoew &
WA AT A REMT |, ToT TWER & WAT b,
penfafd garT fAged fhar smem -

() 9IS gaRT AAGERIG U eFfed, i faeaideare

a1 38 et Agifacarey & @aftd o &

(@) faeafdeare 3fel 3MANT & 37eUET  EaRT

AATASTT Teh caferd,

@N)  Fomaald GaRT AAERIT T gfed; AR

(F) T WHR GaRT AATG AT T e,

IR ponfoufd s @ fha v cafdd # afAfd #r sreger
Fageer o)

(2) Fordfd I yerafdr 39 dR@ A, TR 98 A9 ug
TGO FIAVHRIA §, el a¥ AT HeoR a¥ & 31 9o T ool
de, I8 & it off gger &1, gl

Wed J8 Afed gadl 3afy & fov @lgRa & o=
g/
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(3) Ferafd, AT el R e YIed FWM/HLM ST T
WHR @l IauiRa R S gas  3faRed, o8
faeafdegrery @t GuiRd fges gafseld e ik o
3T IR /AT ghaR gEM/ERT S fafga Fr s

(4) 51§ Foafd & ug & H wAR RiFd 35H 77,
AN, g Sl AT 3Hh! UGy FATCT g St & HRUT &l
S 9 Fenaufd garT, IT-URT (1) & AR s e
AR S I 98 3H YhR gl W Sl § 99 d 384 &N,
39-URT (5) & M AR TR FHEAAS FaedT I SrE |

(5) S Forafdd & de H FI$ YR RiFT 3wh Ty,
e & FROT AT 3TAT g I, AT S 3T-URT (4) & 3efeT
P FIHAITATS IILAT IETF & de FoI-HAT HAHT I e
@iﬁ;ﬁﬁqﬁaﬁq&du S, TST WHR I Hellg F, Fordd &
Ug & Hcdl & HAdea & U sgaeur HT |

(6) Fodfd 9= Y& HT AP, fHeT off FHT 3o
e W aRE 8, SRl 9 9GR8 Had gl i/
ST &, HH § FA To faw qd Feraufad & gedd wH,
HT ThaT/TAR3|

(7) @ AR T ARG @ g glem S Henfaafd
eaRT JauTRd $r S AR ST@hr goa Hedia H & S |

(8) STgT, Forfar & & # e s aafed, W Fgfea
& qa felr o 3w wefdcarem, dwar ar feafacae #
ST o1, agr a8 3§ #fosy @Af J e &< SRy @
gHamEe foEd 98 W@ PEea # @ gy 3R
faeafaczee 3@ sfesy @B & @ «ofFa & @ & EE
A

(9) SteT Hordfd, 3@k qdad f@diser #, fhdr dram ar
Yered ThIA T HGET T@T 8IRE &, dgl faeafdearey, &t &he
H 3aTH 32ACTT M|

(10) Pordfa, Tl & X S 1S ganT faa Hr 5,
IrT AR SfAd Head FT gHeR BT

4
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(11) Forafd, AFTER SieAt F1 gheR E9m-
() 9l IARE fGaq@ & adias dar & fov &
e &1 X & gl ade W gt 3R
(@ a1 F g3F F a¥ & fov §7 Gag 1
¥ Iedafaes o
W RAfecar yAOOT yEdd e W
Ffdaiaren TEr @ quT ddfareh PEr H FedRd
foRar ST Feham ||
4. 2003 & ToEy FfAfAwew @ 14 i 4R 35 F
e Ao fRfaTs i arr 35 & AT 3uey &t 3@
3YURT (2) & & A YA:-H&FIhd fhar em 3R g0 ya6R
Y- ECTi o 3U-URT (2) & qd TH=Tioidd 39-4URT 37T
& SR, 3ruT:-
“(1) 5T &R @, faeafdcared & Aea & dafta
e off AFS & 99 H, J8T Tog PR HT AT 1 daer
&, W cufdd 1 cafFadl gan, s ag PR &, S Ham
3R farafaeareT &1 e SR e &1 ATHR grem|”|

5. 2003 & I=EU FAAAIAT ¥ 14 i 4RT 44 F+
welee.- Ao sfRfaas f arr 44 7,-
i) facgaAs 39-9rT (2) 3R (3) FAW: IT-URT (4)
3R (5) & w9 F GA-HEifRd Hr e,
(i)  TICIA IU-URT (1) & 9, AFATar@d A
3Y-YRIT 3o TR T e, 3rata:-

“(2) e, O Al @ qd St aRfegEt
ganT fafga 1 I, 3memer a¥ & T soic IR
|

(3) s o daR R R aite
dW 3R §olc @15 & @HET Al & far ™
SR 3R SIS 3EG Hed A Hahed UG X

5
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Fha AR W a1 dgiad # F@Hem S

TTeeTdR HRETS HM|*; 3R

(i) 3 YPR YSTEIMhd IT-URT (5) & URANA
farafoi@d =t 39-4RT SET SAeh, 3raTa:-

“(6) faeafacarem, wulam # R =&
M H FAE @M IR 0@ e A
FTfead ET ST TUIET RUE W ToT TWHR
garT S fRd S|

6. favwer 3 sugfeaan- (1) #er Rrafleae
(Telere) 3rereer, 2013 (2013 &7 LAY F. 9) 3TH anT
foRfaa forar Srar &

(2) ® RES & @ gU oM, 3¢ ITARR @GR FAT
AT Hel RAHAIA & el T R FHET a1, HRASAT AT
T a1 3meer 38 RATEIA carT Jur wAfed Her rfafaas
& el Py I gy SR

FeRTRT T

o~

Y@ A AAa|

LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, September 16, 2013
No. F. 2 (36) Vidhi/2/2013.-In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased to
authorise the publication in the Rajasthan Gazette of the following

translation in the English language of the Kota Vishwavidyalaya,
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(Sanshodhan)  Adhiniyam, 2013 (2013 Ka Adhiniyam
Sankhyank 26):—

(Authorised English Translation)
THE UNIVERSITY OF KOTA (AMENDMENT) ACT, 2013
(Act No. 26 of 2013)
[Received the assent of the Governor on the 15" day of
September, 2013]

An
Act

further to amend the University of Kota Act, 2003.

Be it enacted by the Rajasthan State Legislature in the
Sixty-fourth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the University of Kota (Amendment) Act, 2013.

(2) It shall be deemed to have come into force on and from
7" June, 2013.

2. Amendment of section 8, Rajasthan Act No. 14 of
2003.- For the existing section 8 of the University of Kota Act,
2003 (Act No. 14 of 2003), hereinafter referred to as the principal
Act, the following shall be substituted, namely:-

“8. Visitation.- (1) The Chancellor shall have the
right to cause an inspection, to be made by such person or
persons, as he or she may direct—

(a) of the University, its buildings, laboratories,
libraries, museums, workshops and equipments;
or

(b) of any institute, institution or hostel maintained
by the University; or

(c) of the teaching and other work conducted or
done by the University; or

(d) of the conduct of any examination held by the
University.
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(2) The Chancellor shall also have the right to cause
an inquiry to be made by such person or persons as he or
she may direct in respect of any matter connected with the
University.

(3) The Chancellor shall, in every case, give notice
to the University of his or her intention to cause an
inspection or inquiry to be made and the University shall be
entitled to be represented at such inspection or inquiry.

(4) The Chancellor shall communicate to the
University his or her views with reference to the result of
such inspection or inquiry and may, after ascertaining the
opinion of the University thereon, advise the University
upon the action to be taken and fix a time limit for taking
such action.

(5) The University shall within the time limit so
fixed, report to the Chancellor the action taken or proposed
to be taken on the advice tendered by the Chancellor.

(6) If the University does not take action within the
time limit fixed, or if the action taken by the University is,
in the opinion of the Chancellor, not satisfactory, the
Chancellor may, after considering any explanation offered
or representation made by the University, issue such
direction as he or she may deem fit and the University shall
comply with such direction.

(7) If the University does not comply with such
direction issued as per sub-section (6) within such time as
may be fixed in that behalf by the Chancellor, the
Chancellor shall at his or her discretion have power to
appoint any person or body to implement such direction
and make such order as may be necessary for the expenses
thereof.”.

3. Amendment of section 11, Rajasthan Act No.
14 of 2003.- For the existing section 11 of the principal
Act, the following shall be substituted, namely:-

“11. Vice-Chancellor.- (1) The Vice-

Chancellor shall be a whole-time paid officer of the

8
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University and shall be appointed by the Chancellor
in consultation with the State Government upon
the recommendation of a Selection Committee
consisting of -

(a) one person nominated by the Board not
connected with the University or any college
thereof;

(b) one person nominated by the Chairman,
University Grants Commission;

(c) one person nominated by the Chancellor;
and

(d) one person nominated by the State
Government,

and the Chancellor shall appoint one of these
persons to be the Chairman of the Committee.

(2) The term of the office of the Vice-
Chancellor shall be three years from the date on
which he or she enters upon his or her office or until
he or she attains the age of seventy years, whichever
is earlier:

Provided that the same person shall be
eligible for reappointment for a second term.

(3) The Vice-Chancellor shall receive such
pay and allowances as may be determined by the
State Government. In addition to it, he or she shall
be entitled to free furnished residence maintained by
the University and such other perquisites as may be
prescribed.

(4) When a permanent vacancy in the office
of the Vice-Chancellor occurs by reason of his or
her death, resignation, removal or the expiry of his
or her term of office, it shall be filled by the
Chancellor in accordance with sub-section (1), and
for so long as it is not so filled, stop-gap
arrangement shall be made by him or her under and
in accordance with sub-section (5).

9
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(5) When a temporary vacancy in the office
of the Vice-Chancellor occurs by reason of leave,
suspension or otherwise or when a stop-gap
arrangement is necessary under sub-section (4), the
Registrar shall forthwith report the matter to the
Chancellor who shall make, on the advice of the
State Government, arrangement for the carrying on
the function of the office of the Vice-Chancellor.

(6) The Vice-Chancellor may at any time
relinquish office by submitting, not less than sixty
days in advance of the date on which he or she
wishes to be relieved, his or her resignation to the
Chancellor.

(7) Such resignation shall take effect from
the date determined by the Chancellor and conveyed
to the Vice-Chancellor.

(8) Where a person appointed as the Vice-
Chancellor was in employment before such
appointment in any other college, institution or
University, he or she may continue to contribute to
the provident fund of which he or she was a member
in such employment and the University shall
contribute to the account of such person in that
provident fund.

(9) Where the Vice-Chancellor had been in
his or her previous employment, a member of any
insurance or pension scheme, the University shall
make a necessary contribution to such scheme.

(10) The Vice-Chancellor shall be entitled
to travelling and daily allowance at such rates as
may be fixed by the Board.

(11) The Vice-Chancellor shall be entitled
to leave as under:-

(a) leave on full pay at the rate of one day

for every eleven days of active service;
and

10
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(b) leave on half pay at the rate of twenty

days for each completed year of service:

Provided that leave on half pay may

be commuted as leave on full pay on
production of medical certificate.”.

4. Amendment of section 35, Rajasthan Act No.

14 of 2003.- The existing provision of section 35 of the
principal Act shall be renumbered as sub-section (2) thereof
and before sub-section (2) so renumbered the following
sub-section shall be inserted, namely:-

“(1) The State Government shall have the
right to cause an inquiry to be made, by such person
or persons as it may direct, and to issue directions to
the University, in respect of any matter connected
with the finances of the University, where State
Government funds are concerned.”.

5. Amendment of section 44, Rajasthan Act No.

14 of 2003.- In section 44 of the principal Act,-

(1) the existing sub-sections (2) and (3) shall be
renumbered as sub-sections (4) and (5)
respectively;

(i1) after the existing sub-section (1) the following
new sub-sections shall be inserted, namely:-

“(2) The Comptroller shall, before
such date as may be prescribed by the Statutes,
prepare the budget for the ensuing year.

(3) The annual accounts and the
budget prepared by the Comptroller shall be
placed before the Board for approval and the
Board may pass resolution with reference
thereto and communicate the same to the
Comptroller who shall take action in
accordance therewith.” ; and

11



43(12)

SR S—93, RIawR 16, 2013 HIT 4 (D)

(iii) after sub-section (5) so renumbered the
following new sub-section shall be added,
namely:-

“(6) The University shall settle objections
raised in the audit and carry out such
instructions as may be issued by the State
Government on the audit report.”.

6. Repeal and savings.- (1) The University of Kota
(Amendment) Ordinance, 2013 (Ordinance No. 9 of 2013)
is hereby repealed.

(2) Notwithstanding such repeal, all things done,
actions taken or orders made under the principal Act as
amended by the said Ordinance shall be deemed to have
been done, taken or made under the principal Act as
amended by this Act.

HepIRT T,
Principal Secretary to the Government.

12
Government Central Press, Jaipur.
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